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'CENTBAL ADMINISTRATIVE TRIBUNAL .

CALCUTTA BENCH
No. MA 202/2000
- (OA 48/97) ..
&
. MA 203/2000
(0A 1321/97)

Present : Hon'ble Mr.D.Purkayastha, Judicial Member -

Hon'ble Mr.G.S.Maingi,Administrative Member

&

GOVT. OF WEST BENGAL

-V5- |
UNION OF INDIA & ORS.(M/O HOME AFFAIRS)

For the applicant(s) : Mr. B. Chatterjee,counsel

For the respondents : Mr.S.K. Dutta,counsel

(0.P.)

° Heard on i 4.5.2000 S " Order on: 4.5.2000 -

QRDER
D.Purkayastha,JoM.:- .

We have heard Mr. B}Chatterjeé;ld.counsél appearing on
behalf of the applicant and Mr.S.K. Duita, 1d. counsel appearing on
behalf of the Opposxte Party i.es Union of India. Mr. Dutt a submlts
that Govt. of West Eengal did not send the required papers/records

in compllance of the order dated 2]. 12.99 passed by this Tribunal

for whlch Union of Indla is unable to take action.

2. We have gone through the application filed by the Govt.
of West Eengal for extension of time. We are satisfled that the
Govt. of West Bengal is delaying the matter without assignlng any
va11d reason for completlon of the enquiry as ordered by the
Judgemeﬁt dated 21412.99 in O A-No. 48/97. We observe %ﬁat the

Govt. of West Bengal did not explain the reason for Wthh they could

complete the enquiry. On the basis of the submission made by

Mr . Duytta, we sre of the view that Govt. of West Bengal is delaying
) . | . W . N .
unnecessarily to deprive the applicant ¢f appropriste relief.

However, for the jnterest of justice, one-month timé is granted_to
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the Covt. of West Bengal for compliance. Govi. of West Bengal

is directed to send all materials/records for_the purpose of the

‘decision of the Union of India as required under the Rules -and no

- further extension of time for compliance of the Order as prayed

for would be granted. Original Applicant would be entitled to get
cost of m:soo/- in this case. That is to be paid by the Govt. of
West Bengal. So, we direct that Govt. of West Bengal shall send

all papers/records to the Unlon of Indla & Ors. for compllance of

the Judgement within ore month from today and theréafter Union of

,India and Unlon Public Service. Comm1531on shall take actlon W1th1n

2 (two) months from the date of receipt of the papers from the
Govt. of West Bengal. With this observatlon, M.Ae is disposed of.
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G.S.Maingi . ’ S D.Purkayastha
MEMBER( A) - - S 2 MEMBER( J)
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